
BEFORE 

  HON’BLE MR JUSTICE SR SEN 

          AB No. 33 of 2014 

 

16.09.2014 

 

Heard Mr S Dey, learned counsel for the petitioner. 

Also heard Mr ND Chullai, learned senior counsel 

assisted by Mr. JM Thangkhiew, learned State counsel. 

As per record it appears that, bail application was 

moved on earlier occasion and the same was rejected vide order 

dated 20.08.2014. 

Further, from the said order it also appears that CD 

was called for and after perusal of CD, this Court could not 

consider the bail application and hence rejected.  

Therefore, I do not find any reason to recall the CD 

for re-consideration. Accordingly, this instant bail application is 

rejected and the matter stands disposed of. 

 

 

 

      JUDGE 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

     CRL. PETN. No. 19 of 2014 

 

16.09.2014 

 

  None of the parties are present. 

  List this matter after 2(two) weeks. 

 

 

 

      JUDGE 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

    CRL. REV. P. No. 9 of 2014 

 

16.09.2014 

 

  On the request of Ms R Paul, learned counsel for 

respondent, list this matter after 1(one) week. 

  Mr. AS Siddiqui, learned counsel for petitioner is 

present. 

 

 

 

 

      JUDGE 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

           CRP No. 15 of 2014 

 

16.09.2014 

 

  Heard Mr. BK Dey Roy, learned counsel for the 

petitioner as well as Mr. B Bhattacharjee, learned counsel for 

respondents. 

  List this matter on 21.10.2014. 

 

 

 

 

      JUDGE 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
           WP(C) No. 203 of 2012 
 
16.09.2014 

 

  Heard Mr L Byrsat, learned counsel who submits 

on behalf of Mr. S Dutta, learned counsel for petitioner that, the 

matter is still pending before the Hon’ble Apex Court for final 

Judgment and further prayed for 4(four) weeks’ time. 

  Ms L Phanjom, learned counsel is present 

appearing for on behalf of Ms. T Yangi, learned counsel for 

respondent. 

  List this matter after 4(four) weeks. 

 

 

 

      JUDGE 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
           WP(C) No. 214 of 2011 
 
16.09.2014 

 

  Heard Ms SG Momin, learned counsel for petitioner who 

challenged the impugned order dated 22.08.2011 passed in District 

GHADC-REV No. 108 Misc. Case of 2009 i/c Land & Revenue. The 

learned counsel further argued that, without hearing and without 

examining any evidence, the impugned order has been passed on the 

ground of default. 

  Mr S Dey, learned counsel appeared for on behalf of 

respondents No. 1 & 2 challenged the maintainability of the petition and 

pointed out that, the said impugned order was not a final order but it 

was dismissed for default and the petitioner is at liberty to approach the 

concerned forum who passed the impugned order in question. 

  Also heard Mr. AH Hazarika, learned counsel for respondent 

No. 3. 

  After hearing the submissions advanced by the learned 

counsel for the parties and after perusal of the impugned order referred 

to above, I am of the view that the impugned order did not redress the 

grievances of the parties otherwise I should say that, it was an order for 

dismissal on default. In such a circumstances, in my considered view it 

will be appropriate to remand back the matter to the concerned Revenue 

Forum of the GHADC, Tura to redress the grievances after serving them 

with proper notice, after hearing both the parties, after examining all the 

documents and evidence on record and to pass necessary order in 

accordance with law. 

  Accordingly, the impugned order dated 22.08.2011 is 

hereby set aside and the matter is restored back to the file of the 

Revenue Forum of the GHADC, Tura to that stage where it was 

dismissed. 

  Registry is directed to furnish a copy of this order to the 

learned counsel for the respondent No. 1 & 2 in the course of the day 

who shall in turn communicate the same to the concerned authorities. 

  With these observations & directions, the matter stands 

disposed of. 

   

 

       JUDGE 

 V Lyndem 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
           WP(Crl.) No. 8 of 2013 
 
16.09.2014 

 

  Heard Ms SG Momin, learned counsel for 

petitioner. 

  Also heard Mr. ND Chullai, learned senior counsel 

assisted by Mr JM Thangkhiew, learned State counsel who 

submits that, the Inquiry Report has been received from the 

learned District & Session Judge, Tura. 

  Both the learned counsel for the parties prayed for 

a copy of the said Inquiry Report. 

  Prayer is allowed. 

  Registry is directed to furnish copies of the said 

Inquiry Report to both the learned counsel for the parties along 

with Annexures in the course of the day. 

  List this matter after 2(two) weeks. 

   

   

 

 

      JUDGE 

 

 

V Lyndem 

 

 


